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13.03 hrs. 

ELECTION TO COMMITTEE 
Animal Welfare Boal d 

THE MINISTER OF STATE IN THE 
MINISTRY ' OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : I beg to 
move: 

1960, the members of this House do 
to elect, in such manner as the proceed 
Speaker may direct, one m 'mber from 
among t them el es to erve as a member 
of the Animal Welfare Board, subject to 
the other provisions of the said Act, vice 
Shri Satish Prasad Singh resigned." 

MR. SPEAKER : The question ii : 
"That in pursurance of Section 5(1) (i) of 
the Prevention of Cruelty to Animals Act, 
1960, the members of this House do 
proceedto eject, in such manner as the 
Speaker may direct, one member from am-
ongst themselves to serve as a member of 
the Animal Welfare Board, subj ct to the 
other provisions of the said Act, vice Shri 
Satish Prasad Singh regigned." 

The morion was adopted. 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND WORKS 
AND HOUSING (SHRI BUTA SINGH) : 
If the House permits we can forego luncll 
recess today . 

MR. SPEAKER: Is it tho pleasure of 
the House to forego lunch recess today? 

SOMB HON. MEMBERS: Ye. 

13.05 hrs. 

BUSINESS ADVISORY COMMITTEE 
Fifty Third Report 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND WORKS 
AND HOUSING (SHRI BUTA SINGH): 
I beg to move : 

"That this House do agree with the 
Fifty-third Report of the Business Advi-
sory Committee presented to the House 
on the 2nd December, 1983." 

MR. SPEAKER: Motion moved: 

"That this House do agree with the Pifty-
third Report of the Business AdviSOry 
Committee presented to the House on the 
2nd December, 1983." 

SHRI SOMNATH CHATTERJEE: 
(Jadavpur) : I have given an amendment. 

MR. SPEAKER: That is not according to. 
the rules. 

"That in pursuance of Section 5(1) (i) of SHRI SOMNATH CHATTERJEE 
the Prevention of Cruelty to Animals Act.. Then you assure me that you will allow it. 
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[MR. SOMANTH CHATTERJEE in the 
Chair.] 
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SHRT INDRAJIT GUPTA (Basirhat) : I 
have also an amendment. Now you are in 
the Chair, wi ll you look into that, I have 
given the notice for amendments on this. 

MR, CHAIRMAN : But that has been 
disallowed. 

SHRI BUTA SINGH: Sir, I have seen 
the amendments moved by the hon. 
Member Shri Ajit Kumar Mehta. As you 
will notice _ from the Business Advisory 
Committee's Report just now,adopted by the 
House, we have realised that the issues 
mentioned theein are quite important and 
that i why the tIme has been allotted. The 4 

time originally allotted was somewhat leaser 
but the Business Advisory Committee in-
creased the time. 

As the i sues are taken up b~fore the 
House, the time is not rigidly followed. 
Sometimes if the House takes more than 
five hours, we do not mind. Therefore, let 
the issues come and then the House can sit 
longer. I do not mind Elitting beyond usual 
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hours and prolonging the session because the 
issues are very important. We will try to 
accommodate as best as possible. 

DR SUBRAMANIAM SWAMY 
(BOmba~ North East) But you agree with 
this point ~hat your foreign policy has failed. 

SHRI BUTA SINGH: I will reply when 
the issue is taken up. 

MR. CHAIRMAN: Now, Prof. Mehta 
do you wish to press your amendment or 
withdraw it ? 
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MR. CHAIRMAN: Is it the pleasure 
of the House that the amendment moved by 
Shri Ajit Kumar Mehta be withdrawn? 

.The amendment was, by leave, withdrawn. 

MR. CHAIRMAN : The question is 
"That this House do agree with the Fifty 
third Report of the Business Advisory 
Committee presented to the House on 
the 2nd December, 1983." 

The motion was adopted. 

13.09 hrs. 

PUBLIC FINANCIAL INSTITUTIONS 
(OBLIGATION AS TO FIDELITY 

AND SECRECY) BILL 

MR. CHAIRMAN : Now legislative 
business. Bill to be introduced. Shri Pranab 
Mukherjee. 

THE DEPUTY MINISTER IN THE 
MINISTRY OE FINANCE (SHRI JANAR-
DHANA POOJARY): Sir, with your per-
mission. I beg to move for leave to introduce 
a Bill to provide for the obligation of public 
financial institutions as to fidelity and secrecy 

MR. CHAIRMAN: The Question is : 

"That leave be granted to introduce a 
Bill to provide for the obligation of 

public financial institutions as to fidelity 
and secrecy." 

The motion was adopted. 
SHRI JANARDHANA POOJARY I 

introduce the Bill. 
MR. CHAIRMAN: Now matters under 

Rule 377. 

13.10 hrs. 

MATTERS UNDER RULE377 
(i) Need to give alternative House sites to 

Scheduled caste families living in 
Chakdeo village in Distt. Satara, 
Mabarashtra 

DR. SUBRAMANIAM SWAMY 
(Bombay North East) Under the 
20-Point Programme, Scheduled Caste per .. 
sons who do not ha\'e house sites in the 
rural areas are to be provided one by the 
authorities. I am constrained to bring to 
notice that this policy unfortunately is not 
being consistently followed. To site an 
instance in district Satara taluka Jawli in 
Maharashtra. there is a village called Chak-
deo consisting of 30 families. These are 
all Scheduled Caste families. 

These families have been agitating since 
1962 to be given alternative house sites 
which will make it easier to conduct agri-
culture and to live a life of less hardship. 

At present, they live 6,500 feet up on Wi 
mountain plateau which is mostly rock and 
hard pebbles. There is no road leading up 
to the mountain top, and the climb up is 
hazardous. It takes four hours walking 
from the neare t road. The path is narrow, 
at some places only six inches wide, and the 
drop at these points is ea ily 2,000 feet. In 
the rainy seasons it is nearly impossible to 
averse this path. 

The villagers have no radio as they are 
too poor to buy one. no medical facilities 
and no school. 

In 1973, the Satara Zila Parishad RehalJ. 
ilitation Consultative Committee under 
Chairmanship of the Collector passed a 
resolution to give alternative house sites on 
flat ground (below the mountain) to these 
villagers. But this has not been implemented. 


